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* BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

O.A. No. 1050 of 2024

(IA No. 362/2024)

IN THE MATTER OF:
Ritisha Gond D/o Gopal Gond ...Applicant
Versus
Unionlof India & Ors. ...Respondent(s)
INDEX
(| S.No. | Particular Page No.

1 Reply by way of affidavit on behalf of divisional forest
officer, Sonebhadra in compliance of Order dated 26.05.2025
2 Annexures -A

Copy of the letter no. 1735/@fast /2024, dated 30.10.2024 of
District Magistrate Sonbhadra.

3. Annexure -B

A copy of the letter no. 1067/3feRT /15, dated 09.11.2024
from the office of Divisional Forest Officer, Obra.

_Annexure -C
opy_of the joint inspection report.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

O.A. No. 1050 of 2024

(IA No. 362/2024)

IN THE MATTER OF:

Ritisha Gond D/o Gopal Gond ...Applicant
Versus

Union of India & Ors. ...Respondent(s)

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF REPLY/REPORT ON
BEHALF OF DIVISIONAL FOREST OFFICER, OBRA FOREST
DIVISION, SONEBHADRA IN COMPLIANCE OF ORDER DATED
+ 26.05.2025

I, Dileep Kumar Tiwari, aged about 46 years working as Divisional Forest
officer do hereby solemnly state and affirm as under: -
1. That deponent is well conversant with the facts and circumstances of the

case and duly authorized to swear and affirm this affidavit.
2 That Instant Original Application no. 1050 of 2024 registered on the basis
pllcation filed by the applicant raising grievances that Respondent
ﬁ " ﬁm \to 18 are carrying out illegal mining by exceeding the approved
ﬁ *(:T:“’ Agraw l‘éa:zevarq:a That this Hon’ble Tribunal passed the order dated 09.08.2024
' Distt S(* ebhast th?} following observation: -

Qm ’\lu ’ﬁbé > ),
\ Vahu 10+¢ 24-, ’\-_:"' ':.
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“the applicant has raised a grievance that Respondent No. 15 to 18 are
carrying out illegal mining by exceeding the approved lease area. The
submission of the learned counsel for the applicant is that illegal mining
is being carried out by these respondents by doing blasting at locations
between 30 mtr to 150 mtr from residential habitation, whereas the
Tribunal in O.A. No. 304/2019 has settled that the minimum distance
Jrom habitation for such mining by blasting is 200 mtr.

2. Further submission of the learned counsel for the applicant is that so
Jar as Respondent No. 15 is concerned the violation has already been
. Jound in respect of mining in Arazi No. 5006 Kha and penalty of Rs. 88
lakhs has been imposed and illegal mining up to the depth of 100 ft has
been done by these project proponent directly affecting the Sflow of river

Son.

3. O.A raises substantial issue relating to compliance of the

environmental norms.

3. That it is respectfully‘submitted that in compliance with the above order
dated 09.08.2024 passed by this Hon'ble Tribunal the following

committee was constituted by the office of District Magistrate, Sonbhadra

vide letter no.-1735/@fersr /2024, dated 30.10.2024 to investigate the facts
mentioned in the order dated 09.08.2024 of this Hon'ble Tribunal:-

{‘m\.\\pfﬁcer nominated by the Divisional Forest Officer, Obra Forest
é/ﬂ (’he*h}— Nvision, Obra.

’ Kumar Agrawal

o Notary Advocatg),

Distt A% ebhadra :

Daa | 10249 37 & )

- ulfidony .@eglon, Varanasi.
\v 1 - - j

y AL
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\The%Director of Mines Safety, Government of India, Varanasi
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iii.  SDM, Obra, Sonbhadra.

iv.  Officer-in-Charge, Geology and Mining Department, Regional
Office, Sonbhadra.

v. Regional Officer, Uttar Pradesh Pollution Control Board,
Sonbhadra.

vi.  Senior Mines Officer, Sonbhadra.

Copy of the letter no. 1735/@fest /2024, dated 30.10.2024 of District

Magistrate Sonbhadra is annexed herewith as Annexure A.

That furthermore, with respect to the letter no. 1735/@ferst /2024, dated

30.10.2024 of the office of District Magistrate, Sonbhadra, the office of
Divisional Forest Ofﬁcer, Obra, vide its letter no. 1067/31s’T /15, dated
09.11.2024, nominated Shri Abhishek Rai, Sub Divisional Forest Officer,
Chopan for the inspection work on behalf of the Forest Department. A
copy of the letter no. 1067/3f&RT /15, dated 09.11.2024 of the office of

Divisional Forest Officer, Obra is annexed herewith as Annexure B.

That it is most respectfully submitted that the aforementioned committee,
constituted by the District Magistrate, Sonbhadra, conducted a field
inspection of the mining lease areas mentioned in the OA on 12.11.2024.
Its joint inspection report contains the following information regarding

the mining leases belonging to lessee/respondents Nos. 15 to 18:

/

® During the inspection, mining operations were found to be
closed. Upon examination of the mining lease, it was found
that mining was being carried out within the approved area.

hadra f The mining operation was not found to have caused any

damage to any residential/public building or natural drain,

\\

(F w7 '

Ql/



nor was the mining operation found to have been carried out
in forest land or protected area left out of forest land.

® Heavy blasting is not conducted in the mining lease area; no
signs of heavy blasting were found during inspection.
Blasting has not been reported to have caused damage to
residential areas/ITI colleges/residential buildings. Mining is
carried out using controlled blasting using limited quantities
of explosives under the supervision of the Mine
Manager/Foreman/Blaster, with permission from the
Directorate of Mines Safety, Government of India.

® No wild animals such as pythons (Ajgar), Shahi, lizards,
snakes, wild cats, monkeys/langurs, hyenas, jackals, foxes,
bears, swamp deer, Chital, chinkaras, blackbucks, wild boars,
etc. have been seen around the lease area. Hence, there is no
possibility of any wild animals being affected by the mining
operation in the mining lease area nor has any report of any
harm to the animals been received.

e Dolostone, a sub-mineral mined from the mining lease area,
is transported by tipper trucks to a stone crusher, equipped
with a water sprinkler machine for crushing. To prevent dust
in the mining lease area, the lessee has been instructed to

regularly spray water on the lease area and the sub-mineral

carrying route.

* Safety equipment like masks, shoes, safety belts etc. are used
by the workers working in the lease area.

/ 6 TA * Mining work was found to be carried out by making benches
/ e } (‘h éh under the supervision of Mine Manager/Foreman/Blaster
wadane

having permission from Directorate of Mine Safety,
}Varanasi.

Kun

v \].(
Distt K
Rh No ?1302

\G) Va 1‘( 10-28-03-203 /

[/ < (F \"i“' <
6 That it is most respectfully submitted that the above joint 1nspect10n

Agrawal V,

,' A copy of the joint inspection report is annexed herewith as

Annexure C.

report, the District Magistrate Sonbhadra filed a response/reply through
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his office letter no. G1017/0.A. No.1050/2024 Date: 16.11.2024. A Copy

of the Reply is annexed herewith as Annexure D.

7. That it is most respectfully submitted that the committee constituted by
the District Magistrate, Sonbhadra has conducted joint inspection and

. reported that no mining operation found to have been carried out in forest
land or protected area left out of forest land. No wild animals were found
in or around the mining area, and no reports of harm to wildlife were

received.

8. That the present Reply by way of affidavit may kindly be taken on record

and into consideration, and the Hon’ble Tribunal may paSs appropriate

/—\ 1(s), direction(s) as deemed fit and proper under the facts and
7 A d?shm{éa tances of the present case. Q/

" Kumar Agrawal <

Notary Advix ate
Dist S¢-ebiadra Sional Forest
Regn. Mo 49362 / . . _FO"est DiVision

Gbl/ydmn 74 e Obra-Sonebhagrs
7 e _af Sonbhara on o _1 October 2025 that the contents of the above reply

afﬁdav1t are derived from the official records and personal knowledge and are

‘} Divt . DEPONENT

correct and true to the best of my knowledge and belief. Nothing material has

@T\I{NT

been concealed therefrom.

) @V(S}ona Orest
DI NS AR a0 Qbra Forest Dlvlsm
Dlo/Wio Shr ﬁa:wt» %mnm

4as been Identifiea by ShnﬂBS‘fgflLWfﬁN o .
gared before the on dated.. '.);\m}

Qgé)mﬁed that he/she understantas stereo

wuthiesh ot 32 18 mentioned in the affigavitvecsa!

and administered oath to im

Ady-fiptan
aphadia U F
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1.
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3
4

In this original application the applicant has raised o grievance that Respondent No. 15 1o 18 are
carrying out illegal mining by exceeding the approved lease area. The submission of the learned
counsel for the applicant is that illegal mining is being carried out by these respondents by doing
blasting at locations between 30 mitr to 150 mir from residential nabitation, whereas the Tribunal in
0.A. No. 304/2019 has settled that the minimum distance from habitation for such mining by blasting
is 200 mtr.

Further submission of the learned counsel for the applicant is that so far as Respondent No. 15 is
concerned the violation has already been found in respect of mining in Arazi No. 3006 Kha and
penalty of Rs. 88 lakhs has been imposed and illegal mining up to the depth of 100 ft has been done
by these project proponent directly affecting the flow of river Son

O.A. raises substantial issue relating to compliance of the environmental norms.

ssue notice to the respondents. Applicant is directed to serve the respondents and file atfidavit of
service at least one week before the next date of hearing.

5. Liston 21.11.2024
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1050/2024 (IA NO.

362/2024)
IN THE MATTER OF:
Ritisha Gond D/o Gopal Gond .... APPLICANT
Union of India & Ors. ' .... RESPONDENT
INDEX
S. PARTICULARS PAGE
NO. NO.

1. |Response on behalf of the District
Magistrate Sonbhadra in compliance to
the order dated 09.08.2024, passed by
the Hon'be NGT
2. |Annexure No. 1

A copy of the report depicting the

constitution of Joint Committee vide ref
no. 1735/Khanij/2024 dated 30.10.2024.

3. |Annexure No. 2

A copy of the report dated 12.11.2024
prepared by the Joint Committee.

4. |Annexure No. 3
A copy of the Letter dated 13.11.2024
5. |Annexure No. 4
mﬁ ‘Wﬂﬁﬁ
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A copy of show cause notice dated
17.07.2023

6. |Annexure No.5
A copy of the order dated 21.11.2023

7. |Annexure No.6
A copy of the Consent to Operate dated
22.12.2022

8. |Annexure No. 7
A copy of CTO dated 17.06.2023

9. |Annexure No. 8
A copy of the CTO dated 19.05.2021

10. |Annexure No.9
A copy of CTO dated 19.05.2021 valid
upto 31.12.2025

FILED BY:
&
N
L
L
(ANKIT VERMA)

STANDING COUNSEL FOR STATE OF U.P.
A-15 FF, NIZAMUDDIN EAST
NEW DELHI-110013.
MOB :- 09990804440
. e
Dated: 16.11.2024 PPN
adha 7 afrEr,
A A




360 664

Ref. No.: GIO F/0.A. No. 1050/2024 Date: (¢ Jy Jro2q.

From,
Badri Nath Singh,
District Magistrate,
Sonbhadra.

To.

' The Registrar,
Hon'ble National Green Tribunal,

Copernicus Marg,
New Delhi.
E-mail-judicial-ngt@gov.in

In Compliance of Hon'ble NGT order dated 09.08.2024 in the matter of O.A. No.
1050/2024, Ritisha Gond D/o Gopal Gond Versus Union of India & Ors. the
response of District Magistrate, Sonbhadra is being filed herewith.

It is requested that the aforesaid response may be presented before the Hon'ble
Tribunal for kind consideration.

Encl.: As above.
Your’s faithfully,
(Bugi% Singh)
te,
BT uﬂ@ﬁﬂ """M“‘“‘m

— 3y
I &g o= afrerd,
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{ THE HON'BLE NATI EN
PRINCIPAL BENCH, NEW DELH
ORIGINAL APPLICATION NO- 1050/ 2024 (IA No 362/2024)

IN THE MATTER OF:
Ritisha Gond D/o Gopal Gond ceernnApplicant
Versus
UnionofIndia&Ors. . Respondent (s)
N N BEHALF F_TH ISTRICT AGIS
OMPLIANC ORDER DATED 09.08.2024
'PASSED ¥ E _HON'BLE NATIONAL G
CIPAL BENCH, NEW DE PPLICATION NO.
THE R OF RITISHA ND D/O GOPAL
VERSUS UNION OF INDIA & ORS.
, BodriNath Singh o0 i Togam " aﬂ«s-a/- ........

hereby solemnly affirm and state on oath as under:
1. Isay that | am the DistrictMagistxatcofmcRmpondcminmepresmcase

and as such being conversant with the facts and circumstances of the present

-~

case, am competent to swear this affidavit.

S & That vide its order dated 09.08.2024 this Hon’ble National Green Tribunal,

‘\0 7'4 N

vy

=0/
9 . ST T arfdrem,

8l 3]
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3.  “....4 Issue notice to the respondents. Applicant is directed to serve the
respondents and file affidavit of service at least one week before the next

date of hearing.

-

That further it is most respectfully submitted that vide its notice dated
09.08.2024 this Hon'ble Tribunal has directed the respondents to file their
reply/response.

5. That vide this present original application the applicant has raised a
grievance that Respondent No. 15 to 18 are carrying out illegal mining by
exceeding the approved lease area and mining is being carried out by these
respondents by doing blasting at locations between 30 mtr to 150 mtr from
residential habitation. That in pursuance to direction passed by this Hon’ble
Tribunal, Joint Committee has been constituted vide Ref No.
1735/Khanij/2024 dated 30.10.2024. (Annexure No.l) to reviewing the

factual Status of the grievances made by the applicant.

6.  Representative of District Magistrate, Sonbhadra has participated with the

Joint Committee members during the spot visit of the concemned mining

es. The Joint Committee report 12.11.2024 is attached herewith as

13.11.2024 (Annexure No.3) informed/concluded following about all the

concerned 04 nos. of mining leases i.e. M/s Shri Krishna mining Works, M/s
2
Response in OA 1050 of 2024 on the behalf of DM, Son@ufn BT TR
N

[ u\umh‘
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Radhe Radhe Enterprises, M/s Sai Baba Stone works & M/s Maa Kamakhya

Stone Works:-

“ 1. No sign and impression of deep hole blasting was being observed in

the mine.
ii. Explosive were used in cartridge form"

8. The field observations of the Joint Commitice report are as follows:-

I. M/s Radhe Radhe Enterprises Arazi No. 5006Ka, Area-3.40
Hectare) Billi Markundi, Post & Tehsil -obra, District-Sonbhadra.

1.1. During field visit of the joint Committee the above mining lease
. (Dolo Stone mining) was found non-operational & mining done
was found within the approved mining lease Area.

1.2. Mining lease is granted for period of 10 year ie. from
16.12.2022 to 15.12.2032.

1.3. Show cause notice has been issued against above mining lease
vide letter dated ref. no. 1034/khanij/2023 dated 17.07.2023
(Annexure No.4) for carrying out illegal mining i.c. mining
beyond granted mining lease area by District Magistrate,
Sonbhadra. Against show cause notice writ- C No. 25010/2023
MsRadheRadheEntaprisw Vs. State of UP and others is
pending in Hon’ble High court Allahabad. In the matter of Writ-
C No. 25010/2023 Hon’ble High Allahabad vide its order dated
21.11.2023 instructed the following:-

“wwe 6. Under such circumstances, the order dated
14.8 2023 passed by the District Magistrate, Sonbhadra, is
set aside. The writ petition is allowed, ... "

- copy of order dated 21.11.2023 is annexed as Annexure
14. During inspection no ev; '

Blasting is not being donled::‘::fn!:: - bf‘aﬂlﬂg found. Heavy
L5. That the above Mining lease is opencast and sem;j

/UPPCB/Sonehhadra(UPPCBRO)CTOIboﬂVSONBHADRNZO
22 dated 22.12.2022, valid up 1o 31.12.2026.A true copy of the
CTO is being annexed herewith as Annexure No.6.

) BRI T
ﬂthAIOSOofzouonmbchaHofDM.Sonbhlfn’ /—W7
~. FAT R
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2. M/s Shri Krishna Mining Works (Dolo Stone mining), Gata No.
4823, 4821, 4814, 4847, 4848, 4849, 4850, 4851, 4860Mi, 4771,
4772, 4780, 4782, 4784, 4845, 4815Mi, 4816Mi, 4817Mi, 4818Mi,
4853M AND 4820Mi.(Area-8.79 Acres). Vill.-Billi Markundi, Post
& Tehsil-obra, District-Sonbhadra.

2.1. During field visit of the joint Committee the above mining lease
(Dolo Stone mining) was found non-operational & mining done
was found within the approved mining lease Area.

2.2. Mining lease is granted for period of 10 year ie. from
31.05.2016 to 30.05.2026.

2.3. No activity of illegal mining was found done by the concerned
mining lease.

2.4. During inspection no evidence of heavy blasting found. Heavy
Blasting is not being done by mining leases.

2.5. That the above Mining lease is opencast and semi mechanized
and the same have CTO from UPPCB vide refNo.185739/
UPPCB/Sonebhadra(UPPCBRO)/CTO/both/
SONBHADRA/2023 dated 17.06.2023, valid up to 31.12.2027.
A true copy of the CTO is being annexed herewith as Annexure
No-7.

3. M/s Sai Baba Stone works (Dolo Stone Mining) Arazi No. 5414Ga,
(Area-3.43 Acres)Vill-Billi Markundi, Post & Tehsil-obra,
District-Sonbhadra.

3.1. During field visit of the joint Committee the above mining lease
(Dolo Stone mining) was found non-operational & mining done
- was found within the approved mining lease Area.

%2. Mining lease is granted for period of 10 i

N\ 31.05.2016 to 30.05.202. - -

34 No activity of illegal mini
| No e ng was found do concerned
| mining lease. ey e

: Duru?g inspection no evidence of heavy blasting found Heavy

Blasting is not being done by mining leases. ‘

73.5. That the above Mining lease is opencast and semi mechanized
and the same have CTO from UPPCB vide ref. no.118731/

UPPCB/Soncbhadm(UPPCBRO)ICTOIair/SONBHADRNZOZI

dated 19.05.2021 and vide ref. No.120716/UPPCB /Sonebhadra

Response in OA 1050 of 2024 on the behalfofDM.S:mbhad;g bl “

o e
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(UPPCBRO)CTO/water/SONBHADRA/2021 datedl9.05.2021,
valid up to 31.12.2025. A true copy of the CTO is being
annexed herewith as Annexure No-8.

4. M/s Maa Kamakhya Stone Works (Dolo Stone Mining), Arazi No.
5405Kha, 5406, 5407Ka and 5411, (Area-3.99 Acres) VilL-Billi
Markundi, Post & Tehsil-obra, District-Sonbhadra.

4.1. During field visit of the joint Committee the above mining lease
(Dolo Stone mining) was found non-operational & mining done
was found within the approved mining lease Area.

: 4.2. Mining leasc is granted for period of 10 year i.e. from
31.05.2016 to 30.05.2026.

4.3. No activity of illegal mining was found done by the concerned
mining lease.

4.4. During inspection no evidence of heavy blasting found. Heavy
Blasting is not being done by mining leases.

4.5. That the above mining lease is opencast and semi mechanized
and the same have CTO from UPPCB vide ref. No.118730/
UPPCB/Sonebhadra(UPPCBROYCTO/ait/SONBHADRA/
2021 dated 19.05.2021 and ref. No.120713/UPPCB/
Sonebhadra(UPPCBRO)/CTO/water/SONBHADRA/2021
dated 19.05.2021, valid up to 31.12.2025. A true copy of the
CTO is being annexed herewith as Annexure No-9.

9.  That the Annexure annexed to the present accompanying Affidavit is true

copy of their respective original.
10. That i istrict Magi i
| ﬁﬂ‘;ﬁ ey the present affidavit on behalf of the District Magistrate, Sonbhadra is
| /, © \{ ‘ 7 _gubmitted before this Hon’ble Tribunal for kind perusal and consideration.

#rd

it e D g
R 10 (|

5
RupothAlOSOdM‘onﬂlebehaﬁdDM,Sonﬂndra
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VERIFICATION:
Verified at (il otents ¥R this thdé %~ day of November 2024 that the contents

of above affidavit are true and correct to my knowledge based on records and

information received and believed to be true, no part of it is falsc and nothing

material has been concealed therefrom.

DEPONENT

6
Response in 0A 1050 of 2024 on the behalf of DM, Sonbhadra
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1. In this original application the applicant has raised a grievance that Respondent No. 15 to 18 are
carrying out illegal mining by exceeding the approved lease area. The submission of the learned
counsel for the applicant is that illegal mining is being carried out by these respondents by doing
blasting at locations between 30 mtr to 150 mtr from residential habitation, whereas the Tribunal in
O.A. No. 304/2019 has settled that the minimum distance from habitation for such mining by blasting
is 200 mtr.

2. Further submission of the learned counsel for the applicant is that so far as Respondent No. 15 is
concerned the violation has already been found in respect of mining in Arazi No. 5006 Kha and
penalty of Rs. 88 lakhs has been imposed and illegal mining up to the depth of 100 ft has been done

, by these project proponent directly affecting the flow of river Son

3. O.A. raises substantial issue relating to compliance of the environmental norms.

4. Issue notice to the respondents. Applicant is directed to serve the respondents and file atfidavit of
service at least one week before the next date of hearing.
5. Liston21.11.2024
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vk 39w TR & e A yengramid vd A qfafa & wzedt Shri Abhishek
Kumar, SDO Forest, Obra, Sonebhadra, Shri Vivek Kura:'ar Singh, SDM, Obra,
Shri Sushil Kumar, ASO, PCB, Shri Anuj Kumar, RO Mining, Sonebhadra, Shr
Shailendra Singh, DMO, Sonebhadra & Shri  Yogesh Shukla, Surveyor.
Sonebhadra ¥ ary fiw 12.11.2024 %1 399 04 wrrAt w1 Frfven P mm Frfam 7

Zror avdre Wt et F ar afe i, 1962 d Te¥: wEer T avfRr A fafars, 1961 k2
aET T T Observations Rwgam f=afafda &

1. ®e goom FmghT v

A Prohibitory Order under Section 22(3) of the Mines Act, 1952 for Reg. 106(2)(a) &
Reg.118(4) read with 181 of the MMR, 1961, was imposed in the mine, vide letter No. S
29013/ aroBYe(3o3¥e)/141/2022/¥\WNE/1446-47, dated 05.09.2022, prohibiting
employment in the mine except for rectification of the contraventions subject to certain
conditions specified therein.

On the day of Inspection no work was being done in the mine. The size of opencast
workings was about 231m (east-west) x 172m (north-south) containing two small pits.
No machineries & no work person were deployed in the mine on the day of inspection.

...No Sign of deep hole drilling & blasting was observed during the inspection. No
/::0 : & blasting permission were granted from this Directorate. Permission fof?;g

el

Repyt was checked & copies of RE-13 agreement paper for blasting copi

P 2 copies were
» iy Memanagemnt. From the blaster report and RE-13 records it can
S Jrat no deep hole blasting was being done in the mine, - -

usiflig restricted amount of explosives is being issued as a precautionary measure.
Du .
ring the inspection, following contraventions under the Metalliferous Mines Regulation,

1961 were observed:
m 124(6) of MMR, 1961: Arrangement of dt.ist_ suppression shall be made
vy waifora
o T AREN,
T &
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Regulation 164 (1B) of MMR, 1961: On the North - west 260m Huts & Houses and
33KV Centre line HT Power transmission line passing about 55m. East - 180m Huts &
Houses, West - 145m Huts & Houses and 132KV Centre line HT Power transmission line

( passing about 30m. South - thick residential area adjacent of the boundary within the
danger zone of 300 m from the mine.

No blasting shall be conducted in the mine within danger zone of 300m from any

permanent surface structures not belonging to the owner except with the limited

maximum charge in all holes fired at one time not in excess of 2 kilograms or
if the blasting is done with delay detonators or other means and that there IS 2 delay of
at least half a second between successive shots fired, maximum charge of 1.5 kilograms
can be used ineachholeinsteadof}!kgpefdelayuniessmelaterisestablishedtobe
mw;mmmmmmm.muminesmdUnmm
d‘ex.plosivﬁused.noblasﬂngmaabedoneatanyplaceinthemwhimswimin 100

m any such permanent surface structures.

Conclusion: .

From the observation and various records collected from the management it can be
revealed that-

i) No sign and impression of deep hole blasting was being observed in the mine.
i)  Explosive were used in cartridge form.

2. #e Y UY FUTIWHAS

A Prohibitory Order under Section 22A(2) of the Mines Act, 1952 for Reg. 106(2)(a)&(3),
Reg. 106(2)(b) & Reg. 115(5) of the MMR, 1961, was imposed in the mine, vide letter
No. S 29013/ areste(3o3¥e)/206/2024/F197/2072, dated 07.08.2024, prohibiting
employment in the mine except for rectification of the contraventions subject to certain
. specified therein.
TP of Inspection no work was being done in the mine. The size of opencast
4% Wes about 177 m (east-west) x 200 m (north-south). No machineries & no
: ere deployed in the mine on the day of inspection. No Sign of deep hole
&¥ing was observed during the inspection. No deep hole drilling & biasting
granted from this Directorate. Permission for use of HEMM was

gt was checked & coples of RE-13, agreement paper for blasting copies were
peteds the mine management. From the blaster report and RE-13 records it can
;ev@aled that no deep hole blasting was being done in the mine.

On the North - 170m Huts & houses, 400KV Centre line HT Power transmission line was
m.umsmMyhommemgdedmemmeboundam West - 132 KV
Centre line HT Power transmission line was passing at about 69m away from the west
side of mine boundary, East - 255m Huts & houses. For which management demarked
area 100m away from the power transmission lines as “no blasting zone". However, a
suitable violation for using restricted amount of explosives is being issued as a

precautionary measure. .
3 ,/—M
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ines Regulation
under the Metalliferous M '
inspection, following contraventions

Arrangement of dust su

During the
1961 were .
Regulation 124(6) of MMR, 1961:
in the mine.
Regulation 164 (1B) of MMR, 1961: On the North
Centre line HT Power transmission line was passing at
sideofthemmeboundarv,West-ﬂZKVCenb'e fine

passing at about 69m away from the west side of mine boundary, East - 255m Huts &
hameswiwinmedangermonoomrwnmemlne.

No blasting shall be conducted in the mine within danger zone of 300m from any
permanent surface structures not belonging to the owner except with the limited
aggregate maximum charge in all holes fired at one time not in excess of 2 kilograms or
tfthebw\gisdonewithddaydemnatorsoroMmeansammatMisadelayof
at least half a second between successive shots fired, maximum charge of 1.5 kilograms
c;nbeusedmmmtnsteadongperddaymlesthehterismbﬁshedmbe
safebva.sdenﬁﬂcsmdyconducted in the mine. Provided that irrespective of the amount
of explosives used, no blasting shall be done at any place in the mine which is within 100
m any such permanent surface structures.

Conclusion:

From the observation and various records collect i

revealed that- ed from the management it can be

i) Nosign and impression of deep hole bla being observed '
i) Emkﬂvewaewedlncalgdegefom. "ing ves " fhe mie.

3.  Re 3w w1 awd

ppression shall be made

A Prohibitory Order under Section 22(3) of the Mines Act, 1

, 1952

i?;k 106(;)(::) of the MMR, 1961, was imposed in the mine, &Re:&;oggo.zx; )2&90(?; v

- ;E: 'YIWZWWWZI-ZZ, dated 30.11.2023, prohibiting employment i3n/
mch.tforrectmcaﬂonoftheoontravenﬂons subject to certain conditions

On the day of Inspection no work opencast
; was being done in the pe
workings was about 115m (east-west) x 95 m (nm.smi' ?x't?:n“m and

P scanned with OXEN Seanner



380 684

R?‘“"tiio" 124(6) of MMR, 1961: Arrangement of dust suppression shall be made
in the mine.

Regulation 164 (1B) of MMR, 1961: On the East - 132KV Centre line HT Power
transmission line passing within the lease hold area on eastern part of the mine, South-
West - IT] College situated at 20m from the lease boundary pillar within the danger
zone of 300 m from the lease boundary.

No blasting shall be conducted in the mine within danger zone of 300m from any
permanent surface structures not belonging to the owner except with the limited
aggregate maximum charge in all holes fired at one time not in excess of 2 kilograms or
if the blasting is done with delay detonators or other means and that there is a delay of |
at least haif a second between successive shots fired, maximum charge of 1.5 kilograms - .
can be used in each hole instead of 2 kg per delay unless the later is established to be

safe by a scientific study conducted in the mine. Provided that irrespective of the amount

of explosives used, no blasting shall be done at any place in the mine which is within 100

m any such permanent surface structures.

Conclusion:

From the observation and various records collected from the management it can be
revealed that-

i) No fresh signs and impressions of using machinery or drilling/blasting were
observed in the mine.
il) No sign and impression of deep hole biasting was being observed in the mine.

4. . #e # wwEw W o

A Prohibitory Order under Section 22(3) of the Mines Act, 1952 for Section 17 (1) of
Mines Act, 1952 read with Reg. 34(1) of MMR, 1961, Reg. 106(2)(a)8&(3) & Reg.
106(2)(b) of the MMR, 1961, was imposed in the mine, vide letter No. S 29013/
: ogoafo)/ue/zoza/a’rmajaom, dated 30.11.2023, prohibiting employment in the

NT® eCBR( for rectification of the contraventions subject to certain conditions specified

ispection no work was being done in the mine. The size of opencast

Rut 110m (east-west) x 100 m (north-south), No machineries & no work
geployed in the mine on the day of inspection. No fresh signs and

fing machinery or drilling/blasting were observed in the mine. No Sign of
Qg & blasting was observed during the inspection. No HEMM and deep
8 Plasting permission were granted from this Directorate.

U LDEMETth - 132KV Centre line HT Power transmission line passi :

from the pillar, West - 132KV Centre line HT Power transnusit?: lingg pif.nissair?;;m att m
10m from the pillar, South - 33KV Centre line HT Power transmission line passing at
about 41m from south pillar, North-West ~ ITI College situated at north-west direction
from lease bpuMary pillar at about 156 m, East - 11KV Centre line HT Power
transmission line within the lease hold area within the danger zone of 300 m from the

- iy ~grafa TR
S e/
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_— R aventions under the Metalliferous Mines Regulation,

1961 were observed:
Regulation 124(6) of ﬁHR, 1961: Arrangement of dust suppression shall be made
in the mine.

B) of MMR, 1961: On the North - 132KV Centre line l-l'l'lpower
&m&mn ;ns: passmgu ') oat aboa.;t 16.4m from the pillar, West - 132KV Centre line ?-!T
Power transmission line passing at about 10m from the pillar, South - 33KV Centre line
HT Power transmission line passing at about 41m from south pillar, North-West - ITI
College situated at north-west direction from lease boundary pillar at about 156 m, East -
11KV Centre line HT Power transmission line within the lease hold area within the danger
zone of 300 m from the lease boundary.

Nob!asthgsmlbeconductedtnd\eminewithtndangerzoneofmfromany
permanent surface structures not belonging to the owner except with the limited
aggmgahemaximmd\argeinaﬂholesﬂredatonetimenotinexcessofzmogmmsor
ifmebhsﬁngisdonewimdelayMnatorsoroﬁtermeansandthatMeisadelayof
at least half a second between successive shots fired, maximum charge of 1.5 kilograms
canbeusedineachhoieinsteadof?kgperdelayuniessthelateris&abﬁshedtobe
safebyasdmﬁcsmdyconmmmmem!ne.Providedthatirrespectiveoftheamunt
ofexplosivswed,noblastingshallbedoneatanyplacehtheminewhichiswiﬁﬁn 100
m any such permanent surface structures,

Conclusion:

MMMWWMsmmedfmmMmanagementitcanbe
revealed that-

i) No fresh signs and impressions of using machinery or drilling/blasting were

) in the mine.
ii) Noslgnandirnpressionofdeephdeblastingwasbeingobsewedinmemm‘

mwmgmtmmmﬂﬁm 1961 & Fgg 9
mqmnmwmmnmﬂwmww:mms

,wmmvtmmsrgmmh

S /1;".‘ br * =
’;g‘;{ g £ B Bt wadg
-~ L\{l - ~ ‘\\‘2}‘
,,,,,( 4}}} . & T afre, 2 eme
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g N 3 i/
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o ARG FFR/Government of India
oA Td Yo AT/ Ministry of Labour & Employment
TR gun spfAadaraa/Directorate General of Mines Safety
wrtew W §-2/639—36, weon Rgrr wiehh, Wom dw On, movnh, sear e . 221002

. WEW S 29018/aTolYo(Tode)/141/2024/2 £ 1 9-L arvoreh. AR 1 2,11.2024
o,
s g s
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1. #wd wwon Anfa o, oéw, 2. Awd Feon Al oW, o,
o Auyes RE 9F o T owe B, o Rl sew vl g we aeor o,
fSren-seg (3cat w3y | AedE-atRTS, AW (3T 98!

&% qgaw W& (LIN) - 1805425590

vz Reiw 12.11.2024 & A FAR T FO7 FAR, TE GEEN PR, arond 87 @
AwH Foon AT TR, gEwA Ayme R v A R R S & Rl
FRFUR GO W (AR Ho 4823, 4821, 4814, 4847, 4848, 4849, 4850, 4851,
4860Mi., 4771, 4772, 4780, 4782, 4784, 4845, 4815Mi, 4816Mi, 4817Mi,
4818Mi., 4853Mi., 4820Mi., 4810Mi., &t 8.79 -vw3) & fardweror & ey )

i ml

PO I & wEN F vpeawd & Reiw 1211.2024 & 3w wow & R o
Pieror # gifn =X, Rk ahw uftas @w RffasA, 1961, & Pefafla waumt &
IFeaA AT QT I

:‘:Olillﬂon 124(6) of MMR, 1961: Arrangement of dust suppression shall be made in
mine.

e HT Power transmission line passing about 55m. East - 180m Huts &
-\ #5m Huts & Houses and 132KV Centre line HT Power transmission line
OM. South - thick residential area adjacent of the boundary within the
iy from the mine,

pe conducted in the mine within danger zone of 300m from any

urfacy es not belonging to the owner except with the limited aggregate

RArogh atiholsﬂredatonedme not in excess of 2 kilograms or if the blasting
jgfay detonators or other means and that there is a delay of at least haif a

i
mmam
o Yo
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kilograms can be useq ;
second between success maximum charge of 1.5 sed i,

instead of 2 k - Shgga;‘r:g{ess the later is established to be safe by a scientific
Mmh;eﬂmd in the r?ﬂ?: Provided that of the amount of explosives used,
no blasting shall be done at any place in the mine which is within 100 m any such
permanent surface structures.
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@ frer R
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RIMIY e, OG47.2784011

g WA WEETGovernment of India @
B mﬁmﬁmmwstwdmmﬁnﬂwrmnt ~
T [T AR RRE/Directorate General of Mines Safety ~
YWY W 5-2/639--36, ween fagry st tw :l_n s, woorll, sere wdw - 221002

HEA s 29018/AMotto(Ted0)/206/2024/ 21652 A fa=E 13.11.2024
U,

T g R
FrroTE 8w, Ao
Har &,

A W Y el 9 w@e giuw IRl
- Rl ARFE TR W (TS Ho 5006%, &1e-3.400 ¥o),
Fe T WY oI,
P @ I, s, ard Ho-3,

' W, FAIG-RANE (ST w2Y) - 231219 |
MH 9gA= Ho/LIN: 2964780803

fawa ﬁail:12.11.2024ﬁmwmww.mw.m.mmM
AW TG AU TN, TERA TH W FEl, A I w, A FeuH TR
Rig, A P o, el g 3 v A Ao S Rk & R ARew TR
T (RISt Ho 5006% |, Yo - 3.400 %o) ¥ fdwror & waw

Hee,

T IU0wA ¥ HEM o yulgramd ¥ RAiF 12112024 ¥ 9 wEw A Ry m
Frlmror @ g Y, e GRW ufees @W REEE, 1961, & Pt st &

54 (1B) of MMR, 1961: On the North - 170m Huts & houses, 400KV Centre
fransmission line was passing at about 53m away from the north side of the
ary, West - 132 KV Centre line HT Power transmission line was passing at about

g the west side of mine boundary, East - 255m Huts & houses within the
of 300 m from the mine,

V0 Dlaefing shail be conducted in the mine within danger zone of 300m from any
permanent surface structures not belonging to the owner except with the limited aggregate
maximum charge in all holes fired at one time not in excess of 2 kilograms or if the blasting

T
 arva 7 SR
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3FEOA AT 9TaT 1T
m 124(6) of MMR, 1961: Arrangement of dust suppression shail be made in

Regulation 164 (1B) of MMR, 1961: On the East - 132KV Centre line HT Power
transmission line passing within the lease hold area on eastern part of the mine, South-
West = ITI College situated at 20m from the lease boundary pillar within the danger zone

,\?m from the lease boundary.
o biasting shall be conducted in the mine within danger zone of 300m from any
permanent surface structures not belonging to the owner except with the limited aggregate
maximum charge in all holes fired at one time not in excess of 2 kilograms or if the blasting
is done with detonators or other means and that there is a delay of at least half a
between successive shots fired, maximum charge of 1.5 kilograms can be used in
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Regulation 124(6) of MMR, 1961: Arrangement of dust suppression shall be made in
the mine,

jon 164 (1B) of MMR, 1961: On the North - 132KV Centre line HT Power
passing at about 16.4m from the pillar, West - 132KV Centre line HT
smisgion line passing at about 10m from the pillar, South - 33KV Centre line HT

s61Qn line passing at about 41m from south pillar, North-West — IT1 College
Wwest direction from lease boundary pillar at about 156 m, East - 11KV

2r transmission line within the lease hold area within the danger zone of
boundary.

: conducted in the mine within danger zone of 300m from any
aneliigrCe structures not belonging to the owner except with the limited aggregate
WTUNY cherge in all holes fired at one time not in excess of 2 kilograms or if the blasting
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Neutral Citation No. - 2023:AHC:220890-DB
Court No. -3
Case :- WRIT - C Na. - 25010 of 2023

Petitioner :- M/S Radhey Radhey Enterprises
Respondent :- State Of U.P. And 2 Others
Counsel for Petitioner :- Devbrat Mukherjee
Counsel for Respondent :- C.5.C.

Hon'ble Siddhartha Yarma.J.

Hon'ble Shekhar B. Saraf.J.

1. It has been submitted that by the learned counsel for the
petitioner that his case is squarely covered by the order which has
been passed today by this Court in Writ - C No. 25003 of 2023
(Maa Vindhya Stone Crusher Company vs. State of UP. and
another).

2. Learned counsel for the petitioner states that in this case also by
an order of the Court dated 8.8.2023 the petitioner had to submit
its reply to the show cause notice. He submits that when the order
was passed the petitioner had approached the District Magistrate
on 14.8.2023 to give its reply but on that date the reply was not
accepted and in fact the petitioner was handed over the impugned
order dated 14.8.2023 by which penalty was imposed and the same

was adjusted with the security amount deposited earlier by the
petitioner.

3. Leamed counsel for the petitioner submits that the enquiry as
was conducted by the District Magistrate was not at all a valid one

: : . as no opportunity of hearing was granted to the petitioner and,
BTt B therefore, the order impugned deserves to be set aside

o1 afra®  Leamed Standing Counsel in this case also, supported the order
e I passed by the District Magistrate and submitted that even if the
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reply of the petitioner was not considered, the order was absolutely
correct and should be kept intact.

5. Having heard the learned counsel for the petitioner and the
leamned Standing Counsel, we are of the view that not only have
the principles of natural justice been violated but also the order
dated 8.8.2023 of this Court was disregarded.

6. Under such circumstances, the order dated 14.8.2023 passed by
the District Magistrate, Sonbhadra, is set aside. The writ petition is

7. The petitioner may now submit his reply afresh within a period
of one week and, thereafter, it be provided a personal hearing. The
District Magistrate, may after considering the reply of the
petitioner, within the next one month adjudicate the issues as had

been raised in the show cause notice.

8. It is, however, made clear that while considering the reply of the
petitioner, i.e. at the time of enquiring into the allegations made in

(Shekhar B. Saraf,J.) (Siddhartha Varma,J.)

“ /Cﬁ
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At xuee-

Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppch.com

lWIMPPCBISmean(UPPCBRO)ICTOM&fSONBHABRABOZZ Date: 22/12/2022
To, J
M/s
MS RADHE RADHE ENTERPRISES
Araii no 5006Ka, Billi Markundi, Obra, Application l:‘
Sonbhadra.SONBHADRA, 231219 19019968

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act. 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS RADHE RADHE ENTERPRISES located at Araji no 5006Ka, Billi
Markundi, Obra, Sonbbadra, SONBHADRA,231219. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA MS RADHE RADHE ENTERPRISES granted for the period from 22/12/2022 to 31/12/2026

and valid for manufacturing of following products.

go Product Quantity Unit
1 Building Stone 112000 i .
Giti } der (Dolo Cubic Meters/Year

2‘. Condiﬂnu uder Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent

Quantity(KLD)

Treatment facility

Discharge point

Domestic

1 KLD

Septic Tank

Soak Pit

i) T i

i f) mdc Ilifnucnt Tre:::mt and Disposal :-T!fe applicant shall operate Effluent Treatment Plant consisting
.‘ ./::_‘ ﬂ‘w o ofﬁ::.im.r treatment as is required with reference to influent quantity and quali
, : g ioning of ETP, production has to be stopped immediately and this Boardlyl;u
tmsie P! w:ﬂ:ampoﬂinﬂxinmgudtobeditputch&dimmodincly. °
. iy recycled to the maximum extent and should be reused within the premises
_ ‘1 treated effluent shall meet to the following general and specific standards

ent (Protection) Rules, 1986 and applicable to the unit from mm : N

Industrial Effluent Quality Standard
8.No. f

Parameter I Standard ]

and Di % .
Disposal :- The applicant shall provide comprehensive STP as is required with

inﬂuent uanti
: - quantity and quality.In case S
W“‘Mm‘?mdthiss: iy ?; of stoppage of functioning of STP, production has to be

immediately.

intimated by fax/phoge/email with a in this
regard to be
T

EE ot E a“ C Scanned with OKEN Scaoner
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continuously sO 38 to

3. Conditions under Air (Pmen.ﬂon
{) The applicant shall use following fue

equipment as requi
continuously so as to &
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¢ reused in gﬁﬁﬁg as far as possible. The STP shall be maintaine&
the quality of the treated sewage to the following standards.

red with reference to genera
chieve the level of pollu

Standards

]

and E;ntml of Pollution) Act -1981 as amended :-
1 and install a comprehensive control system consisting of control
tion of emissions and operate and maintain the same

tants to the following standards.

Air Pollution Source Details
S No. Alr Type of fuel Stackno | Control Hg‘g‘h;‘ of
Source
1 Dust Particulate water
emission Matter sprinkling
during . system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/uni
oading of
Building
Stone
(Gitti/Bould
er
).
Emmission Quality Standards
§ No. Stack no Parameters Standards
L Particulate Matter Am(:gu Alr
Standard as
. E(P) Act 1& 3
In case of stoppage of functioning of air pollution control equipment, production has to be stopped
il with a report in this regard to be

immediately and this Board has to be intimated by fax/phone/emai

¢ dimm imadilt!ly

Si_i)mlnitwmn:’!wmytypepfmﬁctedmet
m}NmnﬁnmﬂneB.G.saando&amcc(s)nhouldbccununﬂedbymvidingmmﬁcmlmuis

required for meeting the ambient noisc standards for night and day time as prescribed for respective

(Industrial, Commercial, Residential, Silence) which are as follows :-
o 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Commercial
Area

Residential
Area

70

Day

Night
| Time | Ti

| Time |

33

Night
 Time

| Time | Time |

55 | 45

Night
40

s to be submitted by the Industry/Unit as Applicable :-
' wmﬁmﬁm

ard T AR,

AT
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~
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

‘ 5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

i 6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 101 1/R1-7-2021-09 (Writy/2016 dated.13. 10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession. aspx for ensuring timely compliance of
this direction, you are hercby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more. within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

l.mwﬁamMmMywmmplﬁofeMMdommmuMminaw
mm&mnthchhawymgnimdbytthoEFmdshaﬂnponwtheUPPCB.
2.'Ihcappﬁwnshal]bowever.notwithomﬂlcpriorcoamtofmeBoudbringinmusemynewmamwd
omiaforﬂledisckugeofeﬂ]uentorgammissionorscmgemwﬁomﬂmmia
3.de!ndllsﬁﬂwmmwrmgldomcsﬁcmstewatcrshaﬂbedispoMjoinﬂyatonedisposdpomt.
mwmmmdm:mmtqﬁptﬂﬁnddiwmh
4.mmmﬂm¥mlywﬂmﬁﬁomofﬁsmmwtmﬁmmdw
oondiu?omwithin30chysofmociptofﬂxiaCCA.Ifatanypointofﬁmc,itisfoundthatﬂleindlmisnot
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
S.WWMWMWW.AHMVWmmmm.MNlﬂk—pwof
6. The mdufny shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

/%_‘;}WMM&MWWNWWW of efficiency of pollution control systems.

L * - mmqmonBookmheumeofimpectimtotheM‘sofﬁchl&

% . 4 _mywc:dmﬂoroﬂmunfmmwtmevmnmchmﬁnimoecmorisappmhen&dto

' standards laid down, such information shall be reported to the Board's offices and all

t it shall bé gtoppedjuith immediate effect.
:1 cb.\?"'n’ﬁl te in & manner so that all emissions be emitted through designated chimney/stack
gl %w /;-” damage to the agriculture productivity, human habitation etc.byﬂnopd‘aﬁoln;)f. industry,

b % o

Aperative to stop production in the industry with immediate effect and such informati
reported to Board's offices. The industry shall be liabl mpensation - cases mmmt &
e to pay co i i
nlbeCmmAMty. | ™ N ”
1. The applicant shall apply before the 60 days of expiry of CCA or any cbansc.in production types/

: i : :
poimmor capac t:;ztmufuwnng process/capacity enhancement etc. or any change in effluent discharge

12. The Board reserves i i i .
the right to revoke/add/modify any stipulated condition ﬁ% ued along with CCA, as

may be necessary.
/%/7
. 3
mw ) O scanned with OKEN Scanner
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i WCM is valid for production of Building Stone Gitti/Boulder (Dolo stone)-1,12,000 Cu_ Memf\’.e..;
- a:: um: mechanized mining in 3.40 hectare leased area at Araji No. 5006 Ka, Village- Billi
by opencast . 5

arkundi il- Obra, District- Sonbhadra. _ _ |
. ini Teyst hall comply with the conditions of Environmental Clearance issued b.y Sttfe Level
- M.mmg i ment Authority (SEIAA) EC identification no. EC Identification No.
Environment Impact Assess UPPCB.

12,2022 and submit its compliance report to ‘
ECZZBWUPHMM i 2.2026, then the validity of this CTO shall stand expired

3. If the lease agreement expires prior to 31-1
i i iry of mining lease. . .
piorone-e- Eue” o explryl%% issued by SEIAA and directions given by Mining Department/District
the conditions of Environmental Clearance. o

ground water for any industrial activity without obtaining necessary permission

UPGWA. e . ‘
gm;hc domestic effluent shall be treated through septic tank/soak pit or provide

ndustry shall maintain ZLD. ‘ '
ls Unit sh:lh:lmnke water sprinkling arrangement through Tankers for dust suppression at different sources of

o ssion during mining, transportation, loading and unloading of Building Stone Gitt/Boulder (Dolo
stone). "
9. Unit should operate and maintain installed water sprinkler sys{crm ¢
ibed under Rules, 1986. .
t;:. mﬁ Ambient :iiraZonitoring reports of NABL accredited laboratory on quarterly basis to the
m wucks, tractors used in transportation of Building Stone Gitti/Boulder (Dolo stone) shall
by canvhs sheet to prevent dust emission.
12. Water will be sprayed after loading activity (i
be dry condition)
13. The dust suppression measures like water spraying will be done on the haul roads and working areas.
14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
" 18. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
16. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and mmmmdufegwﬂofenﬁmmfmmm:oﬁmc.
17. Consent fees if revised, shall be payable by industry from the date of its applicability.
:; :-dnmy lh:rlldmly with the relevant provisions of Environmental Laws.
- If closure order is issued bngPCB or UPPCB against the unit, then CTO issued earlier will remain
e Nt e
il p y 1y )}fﬂ\g__ldditloml conditions mentioned in the closure revocation

mobile toilet facility.

ffectively and contin uously to achieve

be covered

f Building Stone Gitti/Boulder (Dolo stone) collected could

i" &/ LA i RAJENDRA  Qoiahsomedty
éi; g’ ff 2 . S l’: SINGH ?;”m:mum
— \ %": g ' ,}4& éfi, Chief Environmental Officer (circle-2)
S Fry

Regional Off; m N
.W; uUP i “d!dﬁ'ﬂmm to send the compliance report of CTO v
Quarterly basis. Wi g : conditi

o T s,
oI @
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397

RAJENDRA oimeasmcn

' Date: 2022.12.22 213945

SINGH 05
Chief Environmental Officer (circle-2)
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398 Q"V\“-em.m-c -1»
Uttar Pradesh Pollution Control Board

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2730828,272081 |, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppch com

<=
e

185739/UPPCB/Sonebhadra(UPPCBRO)/CT 'O/beth/SONBHADRA/2023 Date: 17/06/2023
To,
M/s
SHRI1 KRISHNA MINING WORKS(DOLOSTONE MINING)
GATA NO. Application Id-
21472029

4823,4821,481 4,4847,4848,4849,4850,4851,4860M1,4771,4772,4780,4782
,A784,4845,4815M1,4816M1,4817M1,4818M1,4853M AND 4820M1
AREA-8.79 Acres,VILL. BILLI MARKUNDI, TEHSIL-OBRA
DISTRICT-SONBHADRA(U.P.)

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI KRISHNA MINING WORKS(DOLOSTONE MINING) located at
G A T A N 4] g
4823,4821,4814,4847,4848,4849,4850,4851,4860M1,4771 A4772,4780,4782,4784,4845,4815M1,4816M1,48
17M1,4818M1,4853M AND 4820MI AREA-8.79 Acres,VILL. BILLI MARKUNDI, TEHSIL-OBRA

DISTRICT-SONBHADRA(U.P.). subject to the provisions of the Water Act, Air Act and the orders that
may be made further and subject to following terms and conditions :-

1. This CCA SHRI KRISHNA MINING WORKS(DOLOSTONE MINING) granted for the period from

17/06/2023 to 31/12/2027 and valid for manufacturing of following products.

gﬂ Product Qmﬂgy Unit
1 |Khanda, Boulder  |100000 i
. Do 000( Cubic Meters/Year

2.. Condlt@u nnd?r Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

: . Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
{ V Domestic 1.0 KLD Septic Tank Soak Pit
_ﬁ - (ii) Trade Effluent T and Disposal :-The applicant shall operate Effluent Treatment Plant consisting

9\{ of primary/secondary and tertiary treatment
3 In.cmof_a_x_oppagg.ofﬁmcﬁonimofETP
:\hﬂmﬁm&?edf'y 2

b"-

7,

a @ The m_ikd

for 2

- . .
Environment (Protection) Rules, 1986 and applicable to the unit

as isreq%liredwith reference to influent quantity and quality.

. .pr.oéuc.uonhutobenoppedimmdiatelymdthisnwdhasw
email with a report in this regard to be dispatched immediately.

uenuhnubcmcyctedmthemhnumextmtmdshouldbemmdwitbinthepmmises

i Quaﬁtyofthc&eatedeﬂlucntshaﬁmeettothefoll

from time-to-time :-

wramfa
Industrial Effluent Quality Standard M

/

gl T afEd,

S X4
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(iv) Sewage Treatment and Disposal - The applicant shall provide comprehensive STP as is requireg Wit
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to b,
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintaineq
continuously 5o as to achieve the quality of the treated sewage to the following standards.

[SNo. _| Parameters Standards |
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details
of fuel| Stack no Control H of
o Device gg“ck
. M tte:ate sprinkling
atter
system and
Green Belt dlf.?rst
emission.
Emmission Quality Standards
Stack no Parameters Standards |
Particulate Matter Ambient Air
as
J E(P 1

dispatched immediately
{ii)Thmmitwiunot use any type of restricted fuel,
m)N‘(meﬁ'omlth.G. Set and other source(s) should bccmtrollodbymvidingmmmﬁcgnclomeuis

lreu.fzones (Industrial, Commercial, Residential, Silence) which are as follows :- -
Day time ; from 6.00 a.m. to 10.00 p-m., Night time: from 10.00 p.m. to 6.00 a.m. mﬁ' :}1 3

Standards for | | 7
vl Bl M i I kb

db(A) Leg

O Seanned with OKEM Scanner
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Day |Night| Day |Night| Day | Night| Day | Night
 Time | Time | Time | Time | Time | Time | Time | Time
' 75 | 70 | 65 | 55 | 55 | 45 | 50 | 40 |
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

() Environment Statement in Form-V of Environment (Protection) Rules, 1986.

i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
S, Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastesl (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.0 1011/81-7-2021-09 (Writ)2016 dated.13.10.2021 issued by Dewtmcm of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/T rainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
‘mm&umthehbontmyreeognimdbytheMoEFmddmllmpontotheUPPCB.
Z.T'hcappliuntslnnhowm.notwithnmmepﬁorcomemuftheBoudbringintousesnyneworaltmd
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
;-WWNMMMWMMWWMW.MNIMWf
C-MT: Iu:uwy lhnidpmﬂie f::mtermpted entry to the STP/ETP inlet and outlet points, Air Pollution

| equipment and stac smooth sampling/monitoring of efficiency of polluti
;-mmmwmﬁmmﬁmMamemof;:mmmmcymﬁo&wl’mm
.Mmmwmmmwmwmmwmgmmmwbmmm
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concemed offices. In case of failure of pollution control equipment, the production process connected
o it shallhe stopped with immediate effect.

Samplge to the agriculture productivity, human habitati i i
% . vity, itation ctc. by the operation of industry,
¥ wt{dlwummﬂwhﬁumywithhnmedhweﬁemmdmhinfmdonmbe
hY) Themd&mylhlllbeﬁnbletopcymﬁonlho%(’ such cases as decided by

——
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11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types,
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point . -
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:- :
1. This consent is valid for production capacity Khanda, Boulder (Dolo stone)- 100000 Cu meter/year by

opencast and semi mechanized mining in 8.79 Acres area at GATA NO. 4823, 4821, 4814, 4847, 4848,
4849, 4850, 4851, 4860MI, 4771, 4772, 4780, 4782, 4784, 4845, 4815MI, 4816MI, 4817MI, 4818MI,
4853M AND 4820MI VILL. BILLI MARKUNDI, TEHSIL-OBRA DISTRICT-SONBHADRA.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide Letter No. 21/Parya/DEIAA/SBR/2016 dated

18.05.2016 and submit its compliance report to UPPCB.
3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired

simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission

Industry shall maintain ZLD.,

Z‘.‘:t}mt shnll make water spnnkhng arrangement through Tankers for dust suppression at different sources of

o Uemmsmnnjt during mining, h‘anspo' ; l:tauon, loading and unloadin g of Khanda, Boulder (Dolo stone).

th‘ should operate and maintain installed water sprinkler system effectively and continuously to achieve
standards prescribed under E(P) Rules, 1986,

ll.UnitMmbmitAmbimt i itori i
mmonnonngrepnrtsofNABLlccmdmdlabommonWybuiﬂotbe

16. Soli i
Sohdwambedl;?oudmmhnmnner.so&mnowmr air and soil
AUGe Qy directions given by Hon'ble Co H : .
- - i o p I.ll't.ti on’ble NGT, MOEF&CC. Central Pollution
‘ dministra mteconandsafesuardofcn"ironmmtﬁomtime
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RAJENDRA Oigaty s by AINORA
SFN«GH Chite: 2023.08 17 13:00:30 +05°30°
| Chief Fnvironmental Officer (circle-2)
Copy to:
Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis. RAJENDRA SINGH et

Datw 20210617 110044 0530

Chief Environmental Officer (circle-2)

g
N

" & T s,
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3 UTTAR PRADESH POLLUTION CONTROL BOARD
* Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
. Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.com, Website: www.uppcb.com
CONSENT ORDER
: 19/05/2021

Ref No. - Dated

118731/UPPCR/Sonebhadra(UPPCBROY/CTO/air/SONBHADRA/202
i

Te,

Shri ANJU RAL

M’s SAI BABA STONE WORKS(Dolostone Mining)

ARAZI NO. 5414GA, AREA-3.43ACRES, VILL. BILLI MARKUNDI, POST-OBRA, TEH.
OBRA. DISTRICT-SONBHADRA(U.P.)

SONBHADRA

Sub:  Consent under section 21/22 of the Air (Prevention and control of Pellution) Act, 1981 (as amended)
; to M/s. SAI BABA STONE WORKS(Dolostone Mining)

Reference Application No. 11010704 Dated : 19/05/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s SAl
BABA STONE WOP%(DoIosmna Mining). under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 11/03/2021 to 31/12/2025 .

3. ;t;t?edmﬁms and pt::visiom.‘xln;:?tioned in this consent order UP Pollution Control Board

o WETS iti i
0 ougtion and po ob- Pmn) Aa;':?;ls?n:s c;:ll confixnons under section 21 (6) of the

beingiamedwidxﬂ:cpermissionofcompetentauthoﬁ . A% b
\ ¥+ Ajay Kumar 33 nedt

Date: 2021.05.19
;_ Sharma 13:24:34 40530
For and on behalf of U.P. Pollution Control Board

Chief Enyironmental Officer (circle-2)

conditions on quarterly basis, VPPCB, Sonhadra with direction o send the compliance report of CTO
Ajay Kumar ~ Distalysigned by Aay kur
_ Smo Date: 2021.05.19 13:24:49
wramfa wAfor nmenal GANer (circle-2)
e
[t o R
ST ¥ I
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U.P. Pollmgetml Board 7 1 O

Dated : 19/95/305,
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Dolo Stone-30000 Cy Meter/Yeqy

2 t is valid only for products and quantity mentioned above. Industrg shall obtain i
z m?’::ﬁ; ‘t'mking :ny modification in product/ process /fuel/ plant machinery failing w‘;,rilc;

consent would be deemed void.

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.
3(b) Air Pollution Source Details.
' Air Pollution Source Details
S.No Air Polution | Type of Fuel | Stack No. Parameters Height
Source ol
1 Dust emission Particulate water
during manual Matter sprinkling
mining, system and
transportation Green Belt for
Pk | dust emiseion
loading/unioa em ¥
ding of dolo
Stone .

3(c) Themhsimsbyvaﬁomsmksintothecnvimnmcntshw]dbeasperﬁkenmoftheBoard.

Emgu%!mw

_S.No Stack No Parameter _Standard

| 1 Particulate Matter | Ambient Air Standard
BT E(P) Act 1986. |

4, Qumﬁgyofotbﬁpol!?mmmwﬂsobenperﬂnnmmbedby&eBondMOEF&CC!of

.4 The equi t for air pollution control system and monitoring ,as proposed by the industry
' appmv:g by the Board should be installed in their premises itself . T and
6. The modification or installation in the existi i i
- . existing pollution control equipments should be done only by
7. The operation of air pollution control system and mainten i
) C 2 ance be done in such a way that the
quaa}:tyoqullmusbmﬂd.bemumordaneethhthemdudspresm'bedbytheBoud/MoEF&

T erdna o o,
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Issued with the permission of competent authority .

Qi

1. This consent is valid for production of HMne-30000 Cu Meter/Ycar by
mechanized mining in 3.43 Acres leased area at

. opencast and semi
Gata No. 5414 Ga, Village-Billi il-
oo . ge-Billi Markudi, Tehsil

2. Mining unit shall comply with the conditions of Environmental Clearance issued by District
Environment Impact Assessment Authority (DEIAA) vide letter no. ISIPu'ya/DElA?.’!SBszml&we‘
dated 18.05.2016 and submit its compliance report to UPPCB.

3. If the lease agreement expi prior to 31-12-2025, then the validity of this CTO shall stand
cx%ngd simultancously with the expiry of mining lease.

4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance,
5. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of dolo stone.

6. The transportation of the materials and blasting shall be limited to day hours time only.

7. Unit should operate and maintain installed water sprinkler system ively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.

8. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly
basis to the Board.

9. All trucks, tractors used in transportation of dolo stone shall be covered by canvas sheet to prevent
dust emission.

10. The dust suppression measures like water spraying will be done on the haul roads and working
areas

11. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans

Movement) Rules 2016,

12. Solid waste bedispowdinsuchmanner,sothalmm,airmdmilpoihﬁonmku
place.

13.%11&&!:3&&%0& given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and for protection and safe guard of environment from time to time.
14.Cmtfeesifmvise&shaﬂbepmbkbyindusﬂyﬁomﬁnd&tcoﬁmmplkabﬂity.

15. Industry shall comply with the relevant provisions of Environmental Laws.

16:HdmeuduismuedbyCPCBorUPPCBagaimtthcmﬁmhmqrowmﬁuwm_
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the

will automatically be effective with additional conditions mentioned in the
closure revocation order. -
Ajay Kumar rame

Date: 2021.05.19
- Sharma 13:2505 40530
For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (circle-2)

\Q‘iﬂ vt I
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i UTTAR PRADESH POLLUTION CONTROL BOARD
Q,‘.h Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Pbmimlun. Fax:0522-2720764, Email: info@uppeb.com, Website: Www.uppch.com

CONSENT ORDER

Ref No. - Dated : 19/05/2021
120716/UPPCB/Soncbhadra(UPPCBROVCTO '
ater/SONBHADRA /2021 . eI

To,
Shri ANJU RAI
M/s SAI BABA STONE WORKS(Dolostone Mining)
ARAZINO. 5414GA, AREA-3.43ACRES, VILL. BILLI MARKUNDI, POST-OBRA, TEH.
OBRA, DISTRICT-SONBHADRA(U.P.)
SONBHADRA

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
gi‘ alme)aded} for discharge of effluent to M/s. SAI BABA STONE WORKS(Dolostone
ning

Reference Application No :11275475 Dated :19/05/2021

L Fordispoulofcﬁ]ueminmwambodyordninoﬂandundermWata(Prevmtionandcmolot‘
Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. SAl BABA STONE
WORKS(Dolostone Mining) is hereby authorized by the board for discharge of their industrial
effluent through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in

+ refrence to their foresaid application .

2. This consent is valid for the period from 11/03/2021 to 31/12/2025 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and J:owm to reconsider/amend any or all conditions under section 27(2) of the

o

Water (Previntion and Controt of Pollution) Act, 1974 as amended . ly
, - ; Ml . Ajay S~
Ihtsconsmnsbemglssuedmththepemnsslonofcompetmtauthomy. by Ajay Kumar
Kumar  sharma
Date: 2021.05.1

Sharma 13:17:55 +05'3
For and on behalf of U.P. Pollution Control Board -

Chief Environmental Officer (circle-2)

Ny direction to send the compliance report of CTO
\ Digitally signed by Ajay Kumas
Ajay Kumar Sharmashams ===~ - \sas.cs

Chief Environmental Officer (circle-2)

sty
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U.P. POLLUTION C&%L BOARD, LUCKNOW

Annexure to Consent issued to M/s.SAI BABA STONE WORKS(Dolostone Mining) vide

Consent Order No. 11275475/ Water

CONDITIONS OF CONSENT

Dated : 19/05/202

1. This consent is valid only for the approved production capacity of Dolo Stone-30000 Cu Meter/Year,

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.Neo

1

Kind of Effulant

Wﬁc

Maximum daily
discharge, KL/day

Treatment facility and
discharge point

1.0 KLD

Septic Tank

4(a)

4(b).

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic industrial effluent if discharged
outside the premises, if meets at the end of final diacharfc point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the

lication for consent no other effluent should enter in the said arrangements for collection of
:g'uent. It should also be ensured that domestic effluent should not be gxschargcd in storm water
The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Do Effulant
_S.No I Parameter l Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. . Bl ™
Industrial Effulant

S.No Parameter | Standard

Effluent generated in all the processes, bleed water, cooling efﬂuemandmeefﬂuentgendmdﬁom
washing of floor and equipments etc should be treated before its di with treated industrial
effluent so that it be according to the norms prescribed under The Environment (Protection)
Act.l986modmwisemanduory.

Theoﬂ:erpolltﬂantforwhichnonnslmvcmtbeenpmseﬁbed, the same should not be more than the
mmwumfmmwmundinmuﬁmﬁngpmoftheindm.

The method for collecting industrial and domestic effluent and its analysis should be as per legal

. Indian standards and its subsequent amendments/standards prescribed under The Environment

(Protection) Act, 1986. _
‘I'.heuungdomuﬁc.mMﬁmtbe%ﬁ(ngaﬁemﬁﬁmo{&ndiﬁmm.Z)atpd
disposed on one disposal point. This common effluent di int should have arrangement for
ﬂomeNﬁchformﬁngefﬂuentmdimiogbookggma?:nm.
Tthnitwillﬁleﬂacreuewalappl@%_l_ggﬂmonﬂupﬁortod&cexphyofﬂﬁsﬂmﬂ.

7 N0 ';"”\\
Specific Conditions: o e A

78/ "\ _XP ) BRI
’ 3 -{ 2 7
% ol ik /B ko aﬂm A
\ O _;;_‘y;;\ A A
R\ e
N B iU 4
%.;.-: "(f
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1. This consent is valid for production ol‘%&%{one-m Cu Meter/Year by opencast and semi
mechanized mining in 3.43 Acres leased area at Gata No. 5414 Ga, Village-Billi Markudi, Tehsil-
Obra, District-Sonbhadra, : o
2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Leve]
Environment Impact Assessment Authority (DEIAA) vide letter no. 18/Parya/DEIAA/SBR/2016
dated 18.05.2016 and submit its compliance report to UPPCB. o '
3. If the lease agreement expires prior to 31-12-2025, then the validity of this CTO shall stand

ired simultancously with the expiry of mining lease. . ,
4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary
permission from CGWA,
6. Rain water harvesting system shall be provided to recharge the ground water. ) )
7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of dolo stone.
8. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986. )
9. The domestic effluent shall be treated through septic tank/soak pit or mobile toilet. Industry shall
maintain ZLD.
10. Industry should comply with the visions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 lngls'}lall submit details of Hazardous waste disposal in Form-10.
11. Washing process of minerals shall not be permitted.
12. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.
13. Consent fees if revised, shall be payable by industry from the date of its applicability.
M.lndlm-yshdleomplywiﬂxtherelevant isions of Environmental Laws.
15. Edmmduis%b};CPCBmodUFPCBﬁ?mthenniwhmcro issued earlier will
remam suspended during the closure period and a ensuring the compliance and after revocation
of closure order, thcaggo will automatically be effective with additional conditions mentioned in the
closure revocation

‘ : Digitally signed by Ajay !
ission of competent authority . Ajay Kumar m1 M
Sharma oottt

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (circle-2)

g —
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o
UTTAR PRADESH POLLUTION CONTROL BOARD

% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - Dated : 19/05/2021
luvlSIUPPCBISenebhldn(UPPCBRO)ICI'OIW
ater/SONBHADRA/2021
Te,
Shri ANJU RAI

M/s MAA KAMAKHYA STONE WORKS(Dolostone Mining)

ARAZI NO. 5405KHA,5406,5407KA AND 5411, AREA-3.99 ACRES, VILL. BILLI
MARKUNDI, POST-OBRA, TEH. OBRA, DISTRICT. -SONBHADRA(U.P.)-231219

SONBHADRA :

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MAA KAMAKHYA STONE
WORKS(Dolostone Mining)

Reference Application No :11275370 Dated :19/05/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MAA KAMAKHYA
STONE WORKS(Dolostone Mining) is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 11/03/2021 to 31/12/2025 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and J:vowem to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

: SRR S " t
kyith the permission of competent authority . Ajay Kumarm

> Sharma Date: 2021.05.19

13:14:57 +05'30°
For and on behalf of U.P. Pollution Control Board

Chief Eavironmental Officer (cirele-2)

Copyto:  Regional Officer, UPPCB, Sonhadra with direction to send the compliance report of CTO

b s Digitally signed by Ajay Kumas
conditions on quarterly basis. ) Ajay Kumar Sharma shema -
Date: 2021.05.19 13:15:16 +05°
: ;‘rf/“mévm% Chief Environmental Officer (circle-2)
T i T el
BTt ¥
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Consent Order No. 11275370/ Water Dated : 19/05/2021

4(a)

4(b).

- Specific Conditions: | ge—— w

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Dolo Stone-30000 Cu Meter/Year.
The quantity of maximum daily effluent discharge should not be more than the following :

— Effluent Discha  Details
S.No Kind of Effulant Maximum daily | Treatment facility and

discha KL/da disch nt
1 Domestic 1.0KLD gi Tank
Iy i

point, arrangement should be made for
e. Except the effluent informed in the
the said arrangements for collection of
efth It should also be ensured that domestic effluent should not be discharged in storm water

The domestic effluent should be treated in treatment plant so that the should be in conformity with

the following norms dated treated effluent .,
[ ‘ estic Effulant
L SNo | Parameter [ Standard

The industrial efflyent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms, .

_ Industrial Effulant
S.Ne [ Parameter | Standard

Effluent generated in aj] the processes, bleed water, cooling eﬂluentandtheefﬂuentgmued from
washing of floor and eguipments etc should be treated before its disposal i

be according to the norms prescribed under Tg?énvimnment (Protection)
Act, 1986 or otherwise mandatory

nmmbedformewmrmedmmmuﬁcmﬁngpmcessoftheinduﬂry.

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as d;:w the provisions of Condition No. 2) and

dupoaedofononeduponl' point. This common effluent T:m t should have arrangement for
flow meter/V Notch for measuring effluent and its log book mu?:nmed ‘

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

“:m ™ IR,

ST N
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is consent is valid for production of Dolo Stone-30000 Cu Meter/Year .
1. This ized mining in 3.43 Acres leased area at Gate No. 5405 Kha, 5406, S%Wﬂul‘? Wﬁs&

Billi Markundi, Tehsil-Obra, District-Sonebhadra, Uttar Pradesh.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by District
Environment Impact Assessment Authority (DEIAA) vide letter no. 16/Parya/DEIAA/SBR/2016
dated 18.05.2016 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2025, then the validity of this CTO shall stand

ired simultancously with the expiry of mining lease.

4, Unit shall develop and maintain belt as per the conditions of Environmental Clearance.

§. Unit shall not withdrawal gmum" water for any industrial activity without obtaining necessary
permission from CGWA.
6. Rain water harvesting system shall be provided to recharge the water.

7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of dolo stone.

8. Unit should te and maintain installed water sprinkler system effectively and continuously to
achieve the mms prescribed under E(P) Rules, 1986.

9. The domestic effluent shall be treated through septic tank/soak pit or mobile toilet. Industry shall
maintain ZLD,

10. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and shall submit details of Hazardous waste disposal in Form-10.
11. Washing process of minerals shall not be permitted.

12, shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

13. Consent fees if revised, shall be payable by industry from the date of its applicability.

14. Industry shall comply with the relevant isions of Environmental Laws.

1. !{clonweaderis_lsmgb%m mw&gsﬁgmmc%mcmmmw
remain suspended during the closure peri ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the

Digitally signed by

Issued with the permission of competent authority . Ajay KumafAjayKumarShamu

Date: 2021.05.19

or st ou SLLAE 10 B o g

Chief Environmental Officer (circie-2)
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/ @ UTTAR PRADESH POLLUTION CONTROL BOARD
‘ # Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
-~ Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: WWW.uppeb.com
CONSENT ORDER
Ref No. - Dated : 19/05/2021

118730/UPPCB/Sonebhadra(UPPCBRO)/CTO/air/SONBHADRA/202
1

To,
Shii ANJU RAI
M/s MAA KAMAKHYA STONE WORKS(Dolostone Mining)
ARAZI NO. 5405KHA,5406,5407KA AND 5411, AREA-3.99 ACRES, VILL. BILLI
MARKUNDI, POST-OBRA, TEH. OBRA, DISTRICT. -SONBHADRA(U.P.)-231219
SONBHADRA

Sub:  Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. MAA KAMAKHYA STONE WORKS(Dolostone Mining)

Reference Application No. 11010692 Dated : 19/05/2021

1. With reference to the asp_Flican'on for consent for emission of air pollutants from the plant of M/s
MAA | A STONE WORKS(Dolostone Mining). under Air Act 1981, It is bein
authorised for said emissions, as per the standards, in environment, by the Board as per encloseg
conditions .

2. This consent is valid for the period from 11/03/2021 to 31/12/2025 .

3.  Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the

pntzat of Pollution) Act, 1981 as amended.

Air (Previntion and 4
Thisconmt s '\@I\_:l;epermission of competent authority . Ajay Kumarfgm

; 4
“ I Date: 2021.05.19
{, A Sharma = SeaLen
o l‘ For and on behalf of U.P. Pollution Control Board
] f Ay ‘f" -
“ R Chief Environmental Officer (circle-2)

Copy to: RegiomiOfﬁcer,UPPCB,SonhadrawithdhteﬁonmundthemmpﬁmeemponofCTO

conditions on quarterly basis. Ajay Kumar mwww Kumar
i Sharm Date: 2021 :
gramafa R ot esiid Ol e vy
d/@% S
Tl
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3(a)
3(b)

3(c)

ur Pollllﬂdddtdrul Board

Dated : 19/05/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Dolo Stone-30000 Cu Meter/Year.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which

. consent would be deemed void,

The maximum rate of emission of fluc gas should not be more than the emission norms for the
stacks

Air Pollution Source Details.

Alr Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 gu:t emuaf Pa&ticulate wateld r
uring man atter sprinkliing
, r'r’lgm' system and
E transportation Green Belt for
bad':;i - g ontrolling
ust emission,
‘ ding of dolo
L _Stone .

:Thcaﬁssionshy‘firimmsmcksintothemVironmcmshouldbeaspertbenm‘msofdchoud.

a Emission Quality Details Detail
{ sgg

Stack Ne Parameter Standard
1 - Particulate Matter Ambient Air Standard
as E(P) Act 1988

The qupmem’ for alr pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises it§elf g
Them()diﬁcaﬁonorimtallaﬁoninth isting polluti I equi
b e . ¢ existing pollution contro cquipments should be done only by
The operation of ajr pollution control System and maintenance be done in such a way that the
équé?:ty ofpo}lmnts should be in accordance with the standards prescribed by the Board/ MoEF &

The unit should submit the stack emissions monitoring report within onc month from issuance of

consent order along with the point wise com liance report of the consent order . Further quarterly
monitering report should be submitted . ' -

Unitshoulddopmvitiomfor-ﬁx itive emissi i / the f the OEF
& G . .GI ons chimney/stack as per the norms o Board/M:

The Unit will file the , ippl]gﬁuuthaannthaprhrtatheexplrynftthrder.
Specific Con N
ot 7 P,
I X
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Billi Markundi, Tehsil-Obra, District-Sonebhadra, Uttar Pradesh
2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Leve]
Environment [ Assesqment Authority (DEIAA) vide letter no, 16/Parya/DEIAA/SBR/2016
dated 18.05.2016 and submit its compliance report to UPPCB.
3. If the lease agreement expires prior to 31-12-2025, then the validity of this CTO shall stand
expired simultaneously with the expiry of mining lease.
4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
5. Unit shall make Wwater sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of dolo stone,
6. The transportation of the materials and blasting shall be limited to %houn time only.
7. Unit should operate and maintain installed water sprinkler system e tively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.
lSj.nlfmt smh:lmit Ambient air monitoring reports of NABL aceredited laboratory on quarterly

s 1o i

9. All trucks, tractors used in transportation ofdolononeshallbecoveredbymmshwwprcvm
dust emission.

10. The dust suppression measures like water spraying will be done on the haul roads and working
arcas

11. h;dusu-yshonndc:omply with the provisions of Hazardous and Other waste (Management & Trans
bouMaHMovmm?Ru!eszmﬁ. )
12. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes

place.
13. Industry shall abide by directions given by Hon'ble Court, MOEF&CC, Central Pollution Control
BoudandU?PCBfmpmtecﬁonmdsafeguudofenvimmmﬁomﬁmewﬁme.
14. Consent fees if revised, shall be payable by industry from the date of its applicability.

. Industry shall comply with the relevant isions of Environmental Laws.
16. If closure order is issued by CPCB or UgPCBagaimtthe unit, then CTO issued earlier will
remain suspended during the closure period and aﬁammngtbccomphmemdlﬁerm
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

— Ajay Kumar  Distalysinedby Aoy
Issued W of competent authority . S !J‘ a):’ma :"‘:'m, 05.19 13220

For and on behalf of U.P. Pollution Control Board .
Chief Environmental Officer (circle-2)
(—%/
" ada = o,
T d
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